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HON *BLE M Rs ToN ¢ BHAT,M EMBER(J)

1. association oﬁ-Df‘Ficers of Central

Labour Service,

rep resented by, )
G.P.Bhatia, Gemeral Secretary,
Labour Officer, Ordnance Factory,
Muradnagar-201206 (Up)

2. S.Ceshama 5/o Sh.N,D.Shama,

Assistant Labour Oommissioner (Central), |
foom Noe'509, shram shakti Bhawan,
Rafi Marg, New Delhi =1 ' eeos fpplicants

(mplicants in person)
Versus _
Unien of India,

through

the Secretary,

Ministry of Labour,

Shram Shakti Bhawan, Rafi Marg,
New Delhi =1, '

2. The Secretary,
Ministry of Personnel,
Public Grievances and Persions,
North Block,
New Delhi =1,

3, The Secretary,
Union Public Service Commission,

Oholpur Houss, '
Neu Delhi. -11 evese RESpOHdmtS.

(By Adweates shri ReP. Agarwal )
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fpoplicants seek a direction to respondentsT‘
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to issue confimation orders in respect of all

eligible officers of 1989 and s sequent batches olf
Central Labour OFficers within a reasoneble time |
frame and also to circulate 2 s_eniority'list of

all officers appointed in Central Labour Services

2. e have heard epplicant Noe2 Shri Se.Cs
shama on behalf of applicant association and Shri ReP.

ngzrwal for respondents.

34 shri shama adnits that after the 04 uas
filed , officers of 1990 batch have besn confimedy
e call uwpon respondents to complete the task

in respect of the remaining batches of officers

who arg due for con f‘imiation,_ in accordance with

rul es and instructions, as expeditiously as paossible
and preferably within 6 months from the date of

receipt of a c:py'of‘ this order.

4, Meanwhile seniority list of officers in CLG
should also be prepared and circulated in accordance
with rules and instructions as expeditiously as
possible and preferably within 6 months from the date
of receipt of a copy of thié order, if not already

done till now.

5. The 04 is disposed of in tems of paras 3

and 4 above, No costs,.
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